
45 Written Answers ASADHA 11, 1893 (SAKA) Written Answers 46

well as punished during the last one year. 
However, Shri B. R. Sant, Tax Recovery 
Officer (Income-Tax Officer), posted at Agra, 
was arrested in New Delhi on the 11th May,
1971 while accepting a sum of Rs. 2 lakhs as 
illegal gratification from the Manager of * 
foreign Bank* Further investigation into the 
matter is in progress.

National Rayon Corporation, Bombay

*895. SHRI TRIDIB CHAUDHURI: 
Will the Minister of COMPANY AFFAIRS 
be pleased to slate :

(a) whether Governments attention has 
been drawn to the serious differences between 
two groups of Directors led by the Kapadia on 
one hand and the China is on thr other in the 
context of impending annual general meeting 
of the National Rayon Corporation of Bombay 
and that of the order passed by the Company 
Law Board under Section 409 (1) of the Com
panies A ct; and

(b) whether Government have kept a watch 
over the situation and contemplate taking any 
action open to the Government under the 
Companies Act or any other Act to stop such 
unhealthy State of affairs in big Private 
Companies ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) and (b). Yes, Sir. An order under Sec
tion 409 of the Companies Act has been passed 
and is to remain in force upto 31-12-1971. The 
Company Law Board has also since appointed 
two Government directors on the Board of the 
Company under Section 408 of the Companies 
Act, 1956 for a period of 2 years.
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Unpaid sad.Unolaimed Dividends of Joint 
Stock Companies

•897. SHRI H .N . MUKHERJEE: Will 
the Minister of COMPANY AFFAIRS be 
pleased to state t

(a) whether Government have any estimate 
of money* accumulated every year in the hand*




